FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF EMI INFRASTRUCTURE PRIVATE
LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor EMI INFRASTRUCTURE PRIVATE LIMITED

2. | Date of incorporation of corporate debtor | 14/01/2008

3. | Authority under which corporate debtor | Registrar of Companies — Chennai
is incorporated / registered

4. | Corporate Identity No. / Limited | U45208TN2008PTC066054
Liability Identification No. of corporate
debtor

5. | Address of the registered office and | Current Regd Office Address:
principal office (if any) of corporate

P No.19B Thirunavukkarasu Street,
debtor

Kamarajapuram, Selaiyr Tambaram Chennai Tn
600073

Previous Regd Office Address:

FLAT NO. S2; 2ND FLOOR; “LA CLIFF”;
PLOT NO. 11; V. O. C. STREET;
RAJAKILPAK KAM; CHENNALI;
Kancheepuram; Tamil Nadu; 600073; India

6. | Insolvency commencement date in | 01% February 2023
respect of corporate debtor Copy of the order received on 02.02.2023

7. | Estimated date of closure of insolvency | 30" July 2023 - (180 days from of Insolvency
resolution process Commencement date)

8. | Name and registration number of the | Mr. Mathur Sabhapathy Viswanathan
insolvency professional acting as interim | IBBI/IPA-001/IP-P00674/2017-18/11148
resolution professional

9. | Address and e-mail of the interim | 15/35, Musafer Jung Bahadur Street,

resolution professional, as registered | Triplicane, = Chennai - 600  005.
with the Board msv8200@gmail.com

10. | Address and e-mail to be used for | 15/35, Musafer Jung Bahadur Street,
correspondence  with  the interim | Triplicane, = Chennai - 600  005.
resolution professional cirp.emi@gmail.com

11. | Last date for submission of claims 15" February 2023

12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and a) Weblink:
(b) Details of authorized https://www.ibbi.gov.in/home/downloads
representatives are available at: b) Physical Address: NA




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the EMI INFRASTRUCTURE
PRIVATE LIMITED on 01st February 2023.

The creditors of EMI INFRASTRUCTURE PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 15" February 2023 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

h-z 5 \/MM‘TCV-/\/
Mathur Sabhapathy Viswanathan

Name and Signature of Interim Resolution Professional

Date: 03/02/2023
Place: Chennai

MATHUR SABHAPATHY VISWANATHAN 5. Com. L8,
Registersd Insolvency Professional e
Reg. No: IBBI.‘IPA-OO1HP~P00674I2017-2018!11148
15/35, Musafer Jung Bahadur Street
Triplicane, Chennal-600 005, Tamil Nady

Cell: 9884085514 E-Mail:msv8200@gmail.com
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|LLP
|03, Vinayaga Plastic St,
ﬁ, Tamil Nadu-600095

mail.com

.

registration under
|
tnles Act, 2013 and rule
egister) Rules, 2014]
jf sub-section (2) of section
\ation has been made to the
ntre (CRC), Indian Institute
8, Sector 5, IMT Manesar,
yde- 122050. that NDR
ity may be registered under
3 Act 2013, as a company

are as follows:

shouses, container freight
1d cold storages, to carry on
custodians and to provide
sles, things of all kinds and

fticles of association of the
ihe office at FIRST FLOOR,
ISTIC STREET, PALLAVAN
fAMlL NADU-600095.
Sbjecting to this application
ing to the Registrar at The
dian Institute of Corporate
15, IMT Manesar, District
to., within twenty-one days
with a copy to the company

Name(s) of Apphcam act as authorised representative of the class [specify class] in Form CA.
VIREDDY SUJAIANAND Submission of false or misleading proofs of claim shall attract penaties.«
IDU AMRUTESH REDDY Date : 04/02/2023 Mathur Sabhapathy Viswanathan
Place : Chennai

(b) Details of authorized representatives
are available at:
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 2|
FOR THE ATTENTION OF THE CREDITORS OF 2
EMI INFRASTRUCTURE PRIVATE LIMITED i
RELEVANT PARTICULARS It
1, | Name of the corporate debtor EMI INFRASTRUCTURE PRIVATE LIMITED 0
2. | Date of incorporation of the 14/01/2008 !
corporate debtor &
3. | Authority under which corporate debtor is Registrar of Companies ~ Chennai A
incorporated/registered 12
4. | Corporate Identity No. / Limited Liability U45208TN2008PTC066054
|dentification No. of corporate debtor 6
5. | Address of the registered office and principal Previous Regd Office Address:
office (if any) of the corporate debtor P No.19B Thirunavukkarasu Street, L
Kamarajapuram, Selaiyur, Tambaram
Chennai, TN - 600073. | g
Current Regd Office Address: )
Flat No. S2, 2nd Floor, “La Cliff", Plot No.11,
V. 0. C. Street, Rajakilpakkam, Chennai, i
K p Tamil Nadu - 600073, India. a
6. | Insolvency commencement date in 01st February 2023 3
respect of the corporate debtor Copy of the order received on 02.02.2023
7. | Estimated date of closure of insolvency 30th July 2023 - (180 days from of Insolvency 3
resolution process Commencement date) i}
8. | Name and registration number of the insolvency | Mr. Mathur Sabhapathy Viswanathana =
professional acting as interim resolution [BBY/IPA-001/IP-P00674/2017-18/11148
professional
9. | Address and e-mail of the interim resolution 15/35, Musafer Jung Bahadur Street, Triplicane,
professional, as registered with the Board Chennai — 600 005. msv8200@gmail.com
10. | Address and e-mail to be used for 15/35, Musafer Jung Bahadur Street,
correspondence with the interim resolution Triplicane, Chennai — 600 005.
professional cirp.emiinfra@gmail.com.
11. | Last date for submission of claims 15th February 2023
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (BA) of section 21, ascertained by
the interim resolution p ional
13, | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in @
class (Three names for each class)
14. | (a) Relevant Forms and Web link; http://ibbi.gov.in/home/downloads

Physical Address: NA

The

The

Notice is hereby given that the National Coi
a corporate insolvency resolution process of
February 2023.

creditors of EMI INFRASTRUCTURE PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 15th February 2023 to the interim resolution professional at the address
mentioned against entry No. 10.
financial creditors shall submit their claims with proof by electronic means only. All other creditors
by post or by electronic means.
listed against the entry No. 12, shall indicate its choice of
lvency professionals listed against entry No.13 to 5

may submit the claims with proof in person,
A financial creditor belonging to a class, as
authorised representative from among the three insol

mpany Law Tribunal has ordered the commencement of
the EMI INFRASTRUCTURE PRIVATE LIMITED on 01st

R

Name and sauna«/u;- \\on/mmm Resoluion P"""’W// )

Level-3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051;
Tel: 022 4241 0400, 022 4060 3100 ; Website: hitp:/www.shriramfinance.in
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Particulars

Revenue from Operations

Net Profit for the Period (before Tax ar

Net Profit for the Period before tax (afte

Net Profit for the Period after tax (after |

Total Comprehensive Income for the Pe

Equity Share Capital

Omer Squity

Eamings Per Equity Share (of Re. 1/- e
Basic
Dited

N_t& The above is an extract of tt
Disclosure  Requirements) Reg
hiips ‘www.bseindia.com and htl
the fnancial results for the quarte:

Piace: Mumbai

Date : 3February 2023

Regd
Tel.No. (0

Total income from operation

Net Profit for the period / ye
Tax and Exceptional items
Net Profit for the period / ye
(After Exceptional items)

Net Profit for the period / ye
(After Exceptional items)

Total Comprehensive Incom
period / year (Comprising pi
for the period / year (after ta
comprehensive income (aftt
Equity Share Capital

Other Equity (Excluding Re)
Reserve as shown in the B2

Earning per equity share |
(Face value of ¥1/- each)
Basic (Not Annualised)®




